CENTRAL AUNINiSTRATIUE TRIBUNAL ‘ -
PRINCIPAL BENCH - -
NEW DELHI,

DATE OF DECISION: 4.10,199C,
’_REGN ND s MP 2384/90 in

OA 2C08/80

Dr, Harmeet Singh & Ors Vs. Unien 6F'India & Ors,

Applicant threugh counssl Shri A.K. Behera.
MP No, 2384/90,
This M.P. under Rule 4(5) (a) of the antral Administrative

Tribunzl (Precedure) Rules, 1987 is alloued,

0A_No. 2008/90.

.In'the‘present.D.R.; the applicants are aggrieved
that they have not been allpuwed to appear in the Civil
Services (Main) Examination,. 1990, withcut resigning from
the Indian Revenus Service tc which they were appecinted on
the basis of the C.S.,E. 1988,

Sﬁri A.K, éehera, learned counsel feor the applicants,
raised a cocntention that similar candidates who had succeeded
in the C.S.E. 1986 or earlier yaérs were, houwsver, being grantéd
leave upto Decembgr; 1990 tﬁ'appear_in the Civil'Se;vices(Nain)
Examination, 1990 without being asked to resicn from the |
respective services uheréas the applicants, who had succesded
in the 1985'C.S.E. are net being treatéd alike, Th?s amounts
te discrimination. Learﬁed'ccunsel contended that a different
er separate class cannet be creéted between tuwo sets of candi-
dates appearing in the C.S5.E. en the basis eF the year in which
they appeared in the C.S E.

We find nc merits in the‘qéntention>raised by the'
learned ﬁnunsel fbr the applicant/(s). The amendments in
Ruls 4. ef the C.5.E. Rules were introduced in December, 1986

uhlch had appllcatlcn to candidate appequng in 1987 C.S.E.
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